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BM,T'OR& TIIa NATTONAL GRSEN TRIBI}NAL
WE$TERN ZONE BEN H, PUN,'$

OnIGINAI A}PLTCATIONNS" 556 AF 2024

National Oreen Tribunal (Suo motu)

YERSUS

Principal Chief Conservator of Forests

G.O.f.f) M.S. Nagpur and Others

24ft9na24.

2. It is submiced that on the above date of hearing

D,M.Gupte appeared from the side of Respondent No.

- Appliaant

- Respondents

Learned Counsel Mr.

I i.e. Frincipal Chief

A;lTi4avit iS Replv aS behol{o{s.eeqondent Nop. I and l.

It is submitted ttrat this mafier was eadier taken by the Prinoipal Bench of this

Hon'ble Tribunal bearing OA No. 556 of 2024 on the basis of News item Titled "Pune

Forest Departnent imposes Rs. 8 Lakh fine on Developer fbr unauthoriaed felting of

800 Trees in Mulshi" appearing in Pune Pulse dated B|AN2024. Later on this

Originat Applicatien has been transfened by the Principal Bench to Western Zone

Bench, P_une which is being considered by this Hon'ble Bench for the first time on
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consenrator of Folust (I{ead of Forest Force} Maharashtra and,scsl$itbur wceks timc
to lile the r'eply-affidaviq which was alloned by this Hon,blg Tdbunal. It iE submitted

thatn in Para 4 of the said order dated 24/og/2a24, it is mentioned that *it is the only
Respcndent No. I Pccr fiIoFr) who has to file reply-affila"it rin the basis of which

we must take cognizance because the name of devaloper firay be di*closed by

&espondent No' t in the case of trsss ere cut by hirn without punnissisn end in thc

lig}t of law as to whether compensatory Afforestation is required to be ordered in that

regard.

3' on the basis sf aforementioned directions this deponent is fiIing this Affidavit
on behalf of Prlncipal chief conservator of Forests (Head of Forest Force)

Meharashtre state, Nagpur' I stats and submit that I crave lsave of this Houhle

Tribunal to firrther add or amend the affidavit and / or file additional nffidavit, if
neses$ary" I say that, I have been authorired to file this affidavit in r,epty on behalf of
tho&eupondentNo. l.

4' It is subrritted that on 07/03/?024 the Range Forest officer/Tree oIfic*r,
Mulshi, Forest Division Punen (the RFo) recsivEd a complaint Applicatiou in reqpect

of felling of trees u*authorisedly in sunrey No. 38i I at Mauje Dafiawadi {Nere), Tal,

Mulshi, Dist Pune which belongs to Vs$undhara Social Uplifrment Tree planting and

Trse Co$ervation co-operative soci*ty. The compalint highlighted ifieg*tr frlling of
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:nl' .t r'.'300 trses planted in 2016 as well as fully grown trees within the premises of the.;

society

5, It is submitisd that, in response to tho Complaint, Forester pradnSra

Bansode and Forest Guard Pandurang Kopnar of Pune Forest Division conducted on-

site enquiry whlch revealed the damage caused by the unauthorised operation of the

kee felling, The Cornptaint implicated multiple individuatrs leading to the issuance.of

notises fbr furthsr enguiry. $ubsequently, the offenders voluntarily appeared in thc

Forest Range Office adrniuing their involvement in the crime of felling of trees and

showed their readinsss to comply with the Govemment Regulations, It is further

submittEd that as the said land is a private Land, provisions of Maharashtra Folting of

kees (Regulation) Act 1964 are attracted.

6. It is strbmitted that as per Section 4 of Malrarashtra Felling of Trees

(Regulation) Aut 196a ftereinafter referred to as 'the Act'), the Tree Officer is

empowered to impose penalty on the peffion who fells any tree without his perurission

Section 4 of the Act runs as wrder-

Any person who, {wllhout permtsslon belng granted or deerned to huve

been gruntedJ to felt ony trw, fells any sach tree CIr cflr{rer lt lp be

felled, shull be liuble to such penatty not *ceedlng one thotx*nd

rapeei as the {Tree Ofiicerl empowered under Secdon S may, after

holdtug an enqulry rnd glvlng, Euch pcrsott an opportxnity of bolng

I
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heord, detmftt to&qpore; ud t*a {Tree agxserl vt,,yf,J,rther order that "'.- 
;s

" ' : ,,:".1":-...."^any such tree tofeiled (ithtch ls not thepropsrty a{Gav*nnunt) shtll
be ftrfetted ts the gtate ooverfiment {atong wrrh &e toors, boug,
vehiclw or sther co&veysncw used in fet$ng a#d rerwvrng, any wc{t
treel

7' It is submitted that as per Section 3A of the Act the Tree officcr is

*mpowsred to order planting of rees in addition to the imposition of penalty as

provided in $ection 4 of the Act. section 3A of the Act ruffr as under-

If tr the opinion of the kee offlcer the number of uees tn ony lond
{other thsn rhe tand fotttng ln any permanent droughtprone qre

tdenttfied by the Slate Government) is not udequate accordlng ta the
standsrds pres$lbed by rale made under sectlan IS, rhe Tree oslcer
may, by order, a$er glving a reasonable opportuntty to rhe ownsr or
occupler of the land of being heard, require him ro plant such trees or
addlttanal trees, as the csse m$1, be, ot such placu tn the land as may
be speci$ed in the order, and tlte owner or occapier of the tand shatt
comply with the order by pluntlng such trees or sddlttonsl trees ln the
ens urtng planting season

[provlded that, xothing in sab*seation (t] skatt {ppty to ail artilictat
ptantationJ

I

I
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8. It is submitted that the Tree Officer, Paud imposed penalty of Hs.

8,CI0,000/- (Rupees Eight takhs) on Shri. Atul Rarnesh $a&c and $}ui. Babasaheb

Bhagoji Buchade r/o. Nere Dattawadi, TaI. Mulshi, Dist. Pune as per $eqtion 3 of thE

Act and also ordered them to plant thrse times the tnees which were fblled by them. I

state that the Tree Officer has taken action against the abovementioned offenders as

per the provisions of the Act" Hereto unnexed as Auuexure R-l is a copy of the

Order Dt. 28/03/2024 passed by the Tree Officer, Paud. I firther state that the

OffendErs have deposited the emount of penalty of Rs. 8,00,000/- (Rupees Eight

Lakhs) in the name of the Range Forest Officer, Paud in the Axis Bank. Hersto

annexed as Annexure R-2 is a copy of the Roceipt.

9. It ie subnnitted ttrst es per the Order W.28fitn024 develops Shri^ AHI

Rareesh $sthe ssd Slui. Babasah* Blrasoji Buchde had bee$ diree'td to plail A*SS

kees in their area in the rairry season I fir*her state ttrat they have purchased 2400

plants sn S9/0?fr0g4 in the name of A.B. Redity from &c Fffiest Dqartursnt. Hereto

annexed as Anne:rure R-3 is a oopy of the Recerpt for ptmhase of plants. I fir&er

&*tu Ur"t in case they do not taks furtlrm steps for llnpla*ermadon of the Qfdsr

regarding ptanfing of rees then necec*ary action os ptovidod in $sction 3A of

h&frarashm Felling si {6es Eeg}datlou) Act 1964 will be talrcn bV the Rru. I
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furt&ers**tr *'rat ths authoritiee have takerr rscefssf,y asti'u
Olfenderu nn, srs*a*u. lu. uompGfi8dhllr,pX$U$don 
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VERIFIC^A.TION

L Stri" Mqngesh Modhukar Tate, sge 34 year$, workhg as Assistmt
Conservator of Forests (Statistics), Fune Forest Divisioq Pune hereo-y solomnly

affirm on behalf of the State of Mahamshka Fsrest Deparrnent do hereby solemnly

declares that what is stated in aforesaid paragraphs is true and correct to my

knowledge and I b,elieve the same to be firc and corrsct.

Solemnly declared at Pune

This 27tr' day of 2824
*7'l t * *-l<ry vfr:

f{
tSA'

Tate)
Assistant Conservator of Forests ($),

Pune Forest Division, Pune (Addl. Charge)

Settled by,

Assistant Govemment Pleader,

A.S. (Writ Cell)

EEtqHE nnE

Yy{q_tt.>4{ 
'{. 

GUJAfir: .iAii.t. G*yT. fif {tJni"*

,'d:.-*

I

\

'1 lrl

1o'
'*4? !

,./sl:"^{{ ",/

NOT&nHt' NOTARIAL

13



Annexure R-l

*ffi
Governmenilii$arrarasrrtra

office of the Tree officgr.llg nulg* ro"rst officer, paud
A .Post- Bhare, Tsl_Mulashl nir-t- pune 4t2l0g

E-rrall - rfopaud@gmail,com

o.No. Offeucetl5'..;,/;t;;; -;;;il;;;-
Sub :- Regarding illegal felling of trees in privet cut No. 3g/l at Mauje- Nere

Dattawadi, Tal_Mulshi, Dist. - pune

Ref :- I) Letter No. 175 dated 28/03 /2a24 from Round oflicer, Ghoravade.

Maharashtra Felling of rree (Regulation) Act, 1964, sections z and 3, Maharashtra LandRevenue Rules, 1966, and Maharashtra Land Revenue Rules, 1g67, asper the MaharashtraGovemment Reveuue and Forest Department Noti{ication No. MIS/1010 4r7lcR-243/KH datedaL/09/7017. v,u-r ,/Lf\

Factg{,!he mattpr:

As per the report submitted by Round officer, chotauyade, it has been noted that in plot
N,mber 38/1, Mouje Nere Dattawadi, Taluka Mulshi, District pune, a total of g00 rrees wereillegally felled without the necessary permissions. A proper panchanama and inspection wereconducted' confirming the illegal hee felling in the area without obtaining the required permits.Individuals Involved: Mr. Atul Ramesh sarhe and Mr. Balasaheb Bhagoji Buchade,residents of Nere Dattawadi, Taluka Mulshi, District Pune. did not properly take permission fromthe Forsst Department. This is clear violation of Maharashtra Felling of Tree (Regulation) Act,I964' Sections 2 and 3, Maharashtra Land Revenue Rules, 1g66, and Maharashtra Land RevenueRules' 1967 and Maharashtra Government Revenue and Forest Department Notification No.MIS/10/04l7lck-243/KH dated ufi}/\afi. In this regard Mr. Atul Rarnesh sathe, and Mr.Babasaheb Bhagoji Buchde, Residents of Nere Dauawadi, Ta- Mulshi, District pune, has admittedfelling of trees in their statement dated 07i03 /2a24 befare the Range Forest officer, poud andRound Officer Ghotavade.

This is a clear violation of the Maharashtra Felling of Trees (Regulation) Act, 1964,
sections 2 and 3' as well as the Maharashtra Land Revenue Rules, 1967, as per the aforementionedgovemment nofification.

Conclusion

In the said-case Shri. Arul Ramesh Sathe, and Mr. Babasaheb Bhagoji Buchde, Res. NereDattawadi, Ta- Mulshi, District - Pune has been found to have cut down 800 trees of a total species.
Also they violated section 2 & 3 of Maharashrra Tree cutting Act 1964 and MaharashtraLand Revenue Rules 1967 Government of Maharashka Revenue and Forest Deparfment,

Notification No. MIS/I010417/c,k.243/I(H dated l/08/2017. The crime has been admitted. They
have not taken proper permission from the forest department to cut the trees. Even though the treefelling occurred due to negligence in your work, urder the law, negligence oannot be considered
as a reason for exemntion from the nffi,tc,,
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Annexure R-t
Therefore, as the said offenss has occr"rred, you are liable for the pen*lty. In this matter,

after conducting the neces$sry inquiry, tho fotrlowing orders are being issusd in the capmif of the
Tree Officer.
Order

Mr. Atul Ralnesh Sathe and Mr. Babasahcb Bhagoji Buchade, rosidents ofNere Dattawadi,
Taluka Mulshi, Disrict Fune, have been found guilty ofcuttixg down 800 rees. Thoy have violated
$ection 2 and 3 of the Maharashtra Felling of Trees (Regulation) Act, 1964, and the Maharashns
Land Revemre Rules, 1967, and Maharashtra Covernment Revenue and ForEst Department
notif,tcntion number MlS/10/0417/CR.243/KH datsd 0ll0S lZQlT. Accordingly, a penalfy of il,000
psr trse, aruouting to {8,00,000 (Eight Lath Rupees only), hss been imposed.

Additioually, during tho ongoing monsoon, they are requirod to plant three times the
number of felled ttee$, i.e., 2,400 trees, in their arca. If it is fonrnd that this is not dong they wilt be
r*quired to deposit the e:rpenditure inourred for planting three times the number of felled trees with
the governnnent, *$ per Section 2 and 3 of the Maharashtra Fetling of Trees (Regulation) Act, 1964.

(S. G, Chavhan)
Range ForesB officer, Paud

(Iree Officer, Paud)

To,
Mr. Atul Ramesh Sathe, and
Mr. Babasaheb Bhagdi Buchde,
Res. Nere Dattawadi, Tam- Mulash Pune

l. Copy to Assistant Conservator of Forests, (Statistics) Pune for inforrnation.
2.'Copy to Round OIfieer, Ghotawade for infonnation and necessary action.
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